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0.A. No. 14/94

Shri. W.P. Dobarkar e.. Applicant
Vs.

Union of India and Others ..« Respondents

CORAM % - Hon'ble Shri., M.R. Kolhatkar, Member (A)

Appearances :

1, Shri, D.V. Gangal, Counsel
for applicant

2. Shri. J.G. Sawant, Counsel
for respondents

ORAL JUDGHENT DATED : 28/09/1994

{ Per. Shri. M.R. Kolhatkar, Member (A) |

The prayer of the applicant is for pay fixation and
payment of arrears and to implement the order dated 30.9.l986i)u
(Annexure 'A' to the 0.A}. The written statement has Leen
filed. Today, we have heard the counsel for the applicant,
Shri. D.V. Gangal and the counsel for the respondents,

Shrio J-G- Sawaﬂt.

2. Shri. Sawant points cut that order regarding pay

fixation and payment of arrearsiwi%ﬁﬂg?fégﬁiiﬁbm 1,1.1984 till
date have been made and the applicant has been intimated of the
fact. Shri. Gangal points out that actual payment has been
made only upto 14.5.1986 and the pay fixation and payment of
arrears for the period 1986 onwards is yet to ke received.

Since, however the order made is satisfactory, he seeks to

withdraw the application. We therefore dispose of the
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(D)

O,A. by passing the following order :

ORDER

0.A. 14/94 disposed of as withdrawn with a
direction to the respondents to ensure that
pay fixation and payment of arrears for the
period from 1986 onwards till date is
completed within a pericd of one month

from the date of communication of this order.

No order as to costs.
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